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The following Bill was introduced in the Andhra
Pradesh Legislative Assembly on the 19th December,
2014,

L.A.BILL NO. 9 OF 2014.

A BILL FURTHER TO AMEND THE ANDHRA
PRADESH VALUE ADDED TAX ACT, 2005.

Be it enacted by the Legislature of the Stateof Andhra
Pradesh in the Sixty-fifth year of the Republic of India as
follows - >

1.(1) ThisActmay be called the Andhra Pradesh Value Short title and
Added Tax (Amendment ) Act, 2014. Commencement.

(2) It shall be deemed to have come into force with
effect on and from the 25" November, 2014.
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Amendment of
Section 20,
Act5 of 2005..

Insertion of new

Section 48-A

Repeal of
Ordinance
40f2014

2. In the Andhra Pradesh Value Added Tax Act,
2005 (herein after referred to as Principal Act),
in Section 20, in Sub-section (1), for the words
"such return or returns”, the words "such return
or returns, annexure or annexures" shall be
substituted,

3. After Section 48 of the Principal Act, the following
new Section shall be inserted namely;

"Requirements 48-A, (1) The owner or person-in-

of submission of 1 ‘ LA da
eleétronically charge of goods Vehicles or vessel,

generated entering the territories of the State or
declaration

leaving the territories of the State shall
also submit a declaration in triplicate,
either electronically generated or otherwise and
containing such particulars of geods, carried in such
vehicle or vessel, as the case may be, before the
officer-in-charge of the check post or barrier and shall
produce the copy of the said declaration, duly verified
and returned to him by the said officer, before any au-
thority or authorities as prescribed under Section 48 of
the Act, at the time of check of the vehicle en-route.

(2) For carrying out the purpose mentioned in
sub-section (1), every carrier of goods, agent of
transport company, bodking’dgency or any person by
whatever name called, having a'place of business in the
State of Andhra Pradesh and transporting or clearing or
forwarding goods on behalf of a dealer, shall be required -
to obtain a certificate of registration from the assessing
authority of the area in which, it has a principal place of
business in the manner, as may be prescribed".

4. The Andhra Pradesh Value Added Tax
(Amendment) Ordinance, 2014 is hereby repealed.
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STATEMENT OF OBJECTS AND REASONS

The APVAT Act, 2005 was introduced in the State of Andhra
Pradesh w.e.f. 01-04-2005 to levy and collect taxes on sale of goods.
Under the existing provisions of the said Act, 2005, it is not feasible to
ensure the genuineness of the claims for input tax credits by the VAT
Dealers. Further, the quantum of claims for input Tax credits at the time
of monthly returns is very huge. Unless the genuineness of these claims
is ascretained beyond doubt, there is likely to be loss of revenue ona
large Scale. Hence, it has been felt necessary that a specific provision
should be incorporated in the A.P.VAT ACT, 2005, requiring the dealers to
produce the details of purchases and sales done in calendar month. -

Further in order that the scheme under the Act functions prop-
erly, it is necessary that there are no wrong claims of input tax by the
dealers. Presently, the claims of input tax credit are verified only at
the time of audit. Therefore, Government have decided to prescribe
annexures to the monthly returns to be filed by the dealers, with in-
voice wise details of purchases and sales, which facilitate verification
of input tax credit claims every month. In order to empower the Gov-
ernment to prescribe such annexures to the return, it is decided to amend
subsection (1) of Section 20 of the APVAT Act, 2005 relating to filing
of returns.

According to the provisions of the APVAT Act, 2005, transport
of any goods by motor vehicles shall be accompanied by waybills
‘prescribed under the Act along with invoice / delivery challans. Veri-
fication of the details contained in the way bills and invoices at the
check-posts and other places by the officers of the Commercial Taxes
Department has become cumbersome and time consuming especially
when different goods belonging to multiple dealers are transported in a
single vehicle. Therefore, Government have decided to register the
transporters and also prescribe a declaration to be filed electronically
by the person in-charge of every goods vehicle bringing into or taking out
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any goods from the State. Such details furnished by the transporters elec-
tronically can be accessed instantly by the officers at the check posts, which
drastically reduces the time of verification of the goods vehicles at the check-
postsand also captures the data online instatly, Requiring the transporters
to register themselves and also submit a declaration electronically and to
facilitate the Government to prescribe a formate for such declaration, soas
to achieve this object, it is proposed to insert a new Section 48-A in the
APVAT Act, 2005. It has therefore become necessary to amend the said
Act.

As the Legislature was not then in session, having been
prorogued, and it has been decided to give effect to the above decision
" immediately, the Andhra Pradesh Value Added Tax (Amendment)
Ordinance, 2014, (A. P. Ordinance 4 of 2014) was promulgated by the
Governor on the 24th November, 2014.

The Bill seeks to replace the said Ordinance.

YANAMALA RAMAKRISHNUDU,

Minister for Finance & Planning,
Commercial Taxes, Legislative Affairs.



December, 19, 2014 ANDHRAPRADESH GAZETTE EXTRAORDINARY 5

MEMORANDUM UNDER RULE 95 OF THE PROCEDURE AND
CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLY

The Andhra Pradesh Value Added Tax (Amendment) Bill, 2014,
after it is passed by the State Legislature, may be submitted to Governor
for his assent under Article 200 of the Constitution of India.

YANAMALA RAMAKRISHNUDU,
Minister for Finance & Planning,
Commercial Taxes, Legislative Affairs.

K. SATYANARAYANA RAO,
Secretary to State Legislature (I/c).
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